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Action Taken Report in compliance to the order dated 18.03.2024 passed by the 
Hon'ble National Green Tribunal in OA No. 53/2024 Farha Khan Vs State of Uttar 
Pradesh & Others.  

The grievance in the present Original Application is regarding violations of Solid 
Waste Management Rules, 2016 and Bio-Medical Waste Management Rules, 2016 by the 
Nagar Palika Parishad, Muzaffarnagar. The applicant has alleged that there is no door to 
door collection facility of Municipal Solid Waste. Several locations have been marked 
where the mixed domestic waste is being dumped. Also, the landfill site at Kidwai Nagar, 
Muzaffarnagar is merely a dumping yard for the solid waste disposal.  

Order dated 18.03.2024 issued by Hon’ble National Green Tribunal in the O.A 53/2024 

 The Hon’ble National Green Tribunal has passed the directions vide order dated  
18.03.2024. The operative part of order is quoted as below: - 

 "5.  Learned Counsel for respondent no. 4 – Nagar Palika Parishad Muzaffarnagar 
seeks three weeks time to file the response.  

 6.  Meanwhile, it will be open to the UPPCB to take appropriate action against 
respondent no. 4 for violation of the environment norms and the action taken report at 
least one week before the next date of hearing."  

Action Taken Report of UPPCB in compliance to the order dated 18.03.2024 

 That in the compliance to the order dated 15.01.2024 passed by the Hon’ble NGT 
officials of Regional Office UPPCB Muzaffarnagar has inspected  the questioned 
sites on 05.03.2024. During the inspection, it was found that Municipal Solid 
Waste which was generated was not disposed off as per the Solid Waste Rules 
2016 as amended, therefore committed gross violation of Rules. Hence, in 
continuation, Regional Officer UPPCB, Muzaffarnagar issued letter to Executive 
Officer, Nagar Palika Parishad, Muzaffarnagar for collecting the Municipal Solid 
Waste at questioned sites and dispose off as per the Solid Waste Rules 2016 and 
also to submit time bound action plan for the disposal of legacy waste at landfill 
site in Kidwai Nagar vide letter no. 1270/OA No. 53/Farha Khan/2024 dated 
06.03.2024 (Annexure-1). 

 During the inspection, after observing the above violations of Rules, Regional 
Office UPPCB Muzaffarnagar recommended vide letter no. 195/OA No. 53/Farha 
Khan/2024 dated 27.05.2024 for issuing Show Cause Notice u/s 5 of  Environment 
(Protection) Act 1986 as amended and imposition of Environmental Compensation 
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of Rs. 20,000/- per day from 01.09.2023 till the date of inspection i.e. 05.03.2024 
(Annexure-2).  

 On the basis of above said recommendation dated 27.05.2024, Head Office UPPCB  
Lucknow issued show cause notice u/s 5 of E.P. Act 1986 as amended vide letter 
no. H11795/C-3/MSW 161/2024 dated 31.05.2024 to the defaulter sites 
(Annexure-3).  

 Nagar Palika Parishad, Muzaffarnagar submitted the reply of the show cause 
notice vide their letter dated 13.06.2024 through email 
(Annexure-4). Verification of the facts submitted by Nagar Palika Parishad, 
Muzaffarnagar is under process.   

  Therefore, the above action taken report is being submitted for your kind perusal 
and to pass further necessary order which this Hon’ble Tribunal may deem fit and 
proper.      
 

 
Regional Officer 

UPPCB, Muzaffarnagar 
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